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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No._____ 	 199 3. 

DATEOF DECISION 31.3.93 

V. Dharmaraj 	
Applicant (s) 

Mr.P.SivanPillai 	 Advocate for the Applicant (s) 

• 	Versus 

Union_of_Inniathrotigh_the 	Respondent(s) 

• 	GeneralManager,Southern R'•.ilway,MadraS and others 

Mr.TmasMathw Ne1lottiAdvocate  for the Respondent (s) 

	

CORAM: 	 ' 

The. Hon'ble Mr. N. DNRN IW)ICII. MEMBER 

The Honble Mr. R. PAIVTARAJhN ADMINITIVE MEMBER 

Whether Reporters of local papers .may be allowed to see the Judgement? 
To be referred to the Rporter or not? 4.4 
Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the 'Tribunal? 

JUDGEMENT 

MR.N.DRD.NJUDICIAIMEMBER 

The applicazt .s aggrieved by the 	u,l ofthe 
/to calirfotheviva  $d.as 
respondentsLtoapper ror, selection to the post of Goods 

Guard in the scale ofRs.12OO-2O4O. 

ccOrc1ing to the.,applcant. 	at pesen. working 

asointsrnan-A, ir .the :Scai of ,.950.4500,,at the .Erdde, 

Railway Station and he is fully qualified and .e1.igi1.e to be 

appointed as'.GoodSGuardf he i4iowe opaicipate 

in ayiva Voce and 0  is..f o undqfitfor..thepost.. He 

submitted Annexure-I 	 on 21.11.92. in reply .. to 

	

• 	the letter dated 2.11.92 issued by the respondents inviting 

applications ..  for filling up of O posts of GbodsGtaards. 

Considering the application, Annexure A-2 list was prepared 



-2- 

holding a viva voce est.Sirice the applicant's name was 

notindluded and 'sme, of his Juniors wer.stated to have been 

included in the list. prepared by the concerned authority, 

heiled Annexure A-3 on 2,5.3. 93 requesting . to .4ncludêri i 

name ..,lso. That, represenaiqn was not -cons iderp4._d -. .... 

disposed of 'so'f'ar. ,' Hencej ­-,he - . -:f iled -  this application under 

section 19 Of theAdministratiVe Tribunals' Act mainly for, 

a diction.. to ;1respondenS to ..conpid 	theq.se.of the 

app .cnt for ,prot.in 1,0 the post' of.,Goods Gurd1.by 

including his I 
name also in the )4st'or ..:Viva.vQCe.tt. 

3. ... ,A,tietirne when the appliçaton ; carn'up.or 

admission, weheard learned ,counsel ; for both parties. HA4ng 

heard the counsel on both sides,, we are of the v'io .. that this 

applicationcan be disposed of at theadrniss.ion,. stage itself 

w,,ith diFfttionto the respondents..The allegation o the 

-. app1 icant ;As that his j uriiors who are in the feeder category 

are • ç,l.ec •  in the list and if they are seleted and . .....' 
Zwoul'd cause n3uSt1ce tohthm. 

appo,nted,theappcantwill be .ejudiced ád it 	• Hence, 

he may also; becalled for viva voPe test ... 

4... If the a.pplicant islf i4y qualified az. eigle 

to...incl4ed 	 list 	there ; ,S' .r9tif 

cation in deying:.pppot 	ty:.tc..'ppr fc,r viva oce' as per 

'.the...facts:.d .... 

circumstajces of .he caej w, direct the sqon,and . third 

e5p9ndents.. to...nQ 1 d the applicant,,. also in the. l,stof... 

candidates to be directed to appear fot vivavocettfor 

selection ..he'.pq.St Of Goods ,GUad if he is otherwise 
Zand the viva 'vocêtest i$'not á1ready'o-, r'. 

suitable and, eligible for the , sarn., The applicant's co.s]. 

s. ubmitted that, the selection ,pzçees has not been , finalised 

and the applicant can also be considered, for the viva 'vqce. 

We record this ubrnission and dispose of, the application as 

indicate4 above. There will be no order as to costs. 

PCR  A3ARJAN)  
ADMINISTRATIVE MEMBER ... 	 J(JDICIAL MEMBER 

31.3.93  

kmn 


